
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

R. A.NO. 136/2002, M.A.NO. 1 838/2002 ,
C.P.NO.474/2002 IN 0.A.NO.1423/2001

Tuesday, this the 22nd day of April, 2003

Hon'ble Mrs. Lakshrni Swarninathan, Vice Chairman (J)
Hob'ble Mr. Govindan S. Tampi, Member (A)

Mahinder Kumar

working as C.A.
Under Asstt. Divisional Engineer
Northern Railway, Gazhiabad

..Applicant in present RA
(By Advocate: Mr.i Yogesh Sharma)

Versus

1 . Smt. Celina Anothony
Stenograhper
Under Divisional Engineer (Estate)
N.Rly. CRM Office, State Entry Road

New Delhi

..Respondent
(Applicant in OA)

(By Advocate: Mrs. Meenu Mai nee, learned proxy counsel
for Mr. B.S.Mainee, learned counsel)

2. Union of India through the General Manager
Northern Railway, Baroda House,
New Delhi

3. The Divisional Railway Manager
N o r t h e r n R a i 1 w a y ,
State Entry Road, New Delhi

...Proforma respondents
(Respondents in OA)

(By Advocate: Mr. V.S.R.Krishna)

ORDER (ORAL)

Hon'ble Mrs. Lakshmi Swarni nathan, VC (J):-

Heard the learned counsel for parties and perused

the relevant documents on record.

2. Shri Yogesh Sharma, learned counsel for review

applicant has submitted the order dated 5.3.2003 passed

in RA-133/2no2 in MA-1S34/2002 in OA-1dOO/9d in which one

of us (Mrs. Lakshmi Swaminathan, VC (J)) was also a

Member (copy placed on record). Learned counsel for

parties have fairly submitted that the judgment/order in
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(Mrs. Lakshmi Swaminathan)
V1c© Chai rman (J)


